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t3RISSA ACT 34 OF I992 

* T m  COURT PEES (ORISSA AMENDMENT),ACI', 1992 

[Receiverl ;he asserrl of the Govertzor on the 5th December 1992, erst published fn 
an extravrJiltary issue of lBe Orissa Gazette, dated rlre 7th December 19921. 

Be il cnaeted by t i ~ c  L rg i i l a l u re  of - ihc Slat= of Orisa  in the ~. .rty-third Year of 

the Republic or India as folluws :-- 

jIr , lr l  ~ilk I .  ( I )  T h i ~  Act may b e  callcd the Co:lrt Fees (Orissh Amendme-nl) Act, 1992. 
and mrile- 
occrncnr. 

(21 I1 shall bc dcerncd to have corn[: In\> force on rhc .l4rh d~ y of August, 

- 1992. 

Amend rant 2. I n  Schedule I to the Courr Fccs Act, 1871) as amended in its application to 7 
or 

Scl,c,,u!c ,, 'the Slate ol' Orissa (h,:rcinaTtcr refcrr d r as rhs principal Act),- 

(a) in art!cte ], Tor rhe words 'Tl~irry-seven r u p c ~ ~ s  f i h ~  naye paise" occurrlnpas - 

the Lsr rntry Ulder the hc:lding "p-oper fee" the w.~rds "Onr hundred 
~.IPCL'S' '  ~h I1 bc subs. iru'cd ; 

( 6 )  i n  ~ b c  root norc to  thc Table nf rates ni advalorcm fe 5 anpearing undcr 

Il:acIing ''(a) Table of rmes of advalorcm fces leviable on plaints, etc., 

mcnri.!ned in Arricle 1 or Schcdulc I", for rhe words ' ' t h i r t y - s ~ e ~  

ruptes firty naye paise", the words. "one hundred rupees" shall l>e 

substituted. 

4n1endincnE 3. In. Schedule I1 to. the principal Act,' under the heading "proper rec" for the 
Oi 

Schcdulc 11, 
cntrics as mcntioned i n  column (21 of the follclwing rablc againrt the coriesp~ndi~g 

articier in colun~n ( 1  !hereof. thr cnlrlcs as mcntioncd agaimt &em i n  column (3) 
of the said Tablc shalI ttspccrivcIy be subnitutcd :- 

- 
*For the Bill, Or&n Gazette, Exlraordinary; dated the 28tb October 1992 mo. 1463) 



TBLE - 
Corresponding Entries Occurring under the Entries to be substituted 

Article heading "proper fee" 

(1) (2) (3J 

1. (0) Forty-five paise One rupee 

(b) In case of erimind complaint and In case of crimjnal complaint 
appeal, two rupees and twenty-five and appeal, four rupees and . 
paise and in orher cases one rupee in other cascs two rupas. 
and twenty-paise. 

(4 Two rupees and fifty-paise Five rupees 
. ( d )  (1) (a) Fivc rupees and H t y  paise Eleven rupcee 

- (b) Eleven rupees . Twenty rupees 
d 

(ill Two rupees and twenty paise Four rupces . - 

1-A One rupee and sixty-five paise in . Three rupees in addirion to 
addition to sny fee levied on tho any fee Icvied on tbc appli- 
application under 'clause (a), clause cation under clause (a), 
(b) or clause (d) of article4 of this clause (b) or clause (d) of ; 

Schedula article4 of tbis Schedule. 

2 Fi fty-five paise One rupee 

3. (0) One rupee and ten paw Two rupees 
I b) T w o  rupees and twenty paigo Four rupeca 

4. Fifty naye paiser One r u p ~  

5. Fifty aaye paise One rupee 

6. Fifty na ye paf se Ona rupee 

7. Fifty nayc p JP~  One rupo 

10. (a) 

(6) 

Cc) 

11. (0) 

Ib) 
12. 

13. 

14. 

17. 
17. A (a) 

(6) 

TWO rupees and twenty-fiye p a i s  

Three rupees and iewnty-five paise 

Four rupees 

One rupeo 

FOUI rupees 

Tcn rupeFs 

Five rupees and fiRy paiw 

Elevcn rupcw 
Flftwn rupeea 

Ten rupees 

Fifteen rupee8 if the value for 
purposes of jurisdiction does not 
excecd four thousa?d rupees. One 
hundred rupees ~f such value 
exceods four thousand rupees. 

Sixteen rupees and fifly paise 

Fifteen rupees 

Thirty-three rupees 

Thirty rupees 

Four rupees 

Scvcn rupece 

Eieht rupses ' 

Two r u m  
Eight rupces 

Twenty rupees 

Ten rupecs 

Twegty-one rupees 

Thirty rupees 

Twenty rupecs 

Thirty rupees iP tho vaIuo 
for purposes of jurisdiction 
does not exceed four tbou- 
~ n d  rupces. Two hundred 
rupecs if such value exceed9 
four thouqmd rupees. 

Thirty-two rupcos 

Thirty rupees 

Six1 y-two rupecs 

Sixty  Tupces 

R m p l  and 4, ( I )  The Couri Fees (Orissa Amendment) Ordinance, 1992 is hereby repeeled. w. 
aavmas. n a m  No,9 

(2) Noewithstandiag such repeal, anything done or any action taken under the ,992, 
principal Act as amended. by the said Ordinance shall be dccmed to have been done 
or taken under the principal Act as amended by thin Act. 



ORISSA ACT 9 OF 1993 

* THE COURT FEES (ORISSA AMENDMENT) ACT, 1993 

(Reocived the assent of the Oovcrnor on the 4th May 1993, fist published in an 
extraordinary issue of the On'ssa Gazette dated the 1Oth May 19931 

AN Am FURTHER TO AMBMD TEE COURT FEES Am, f 870 m m APPWCAT~N 

TO THB STATE OF O R I M .  

BE it enacted by the Legislature aftha State of Orisra in the Fody-fourth Year 
of the Rcp~blic of India as follows :- 

Shozt title. I. This Act may be called the Court Fees (Orissa Amendment) Act, 1993. 

Ammdment 2. In ScheduIe 11 to the C o w  Fees Act, 1870 as a mended in its application to q of igqo 
of the State of Orissa, in article 1, for clause (dl including the entries under the second 

schdde n, md third columns thereof, the followings shall be substituted, namely:.- 

"(4 ( i )  When presented to the High Court under Section 
115 of the Code of Civil Procedure, 1908. ruPecs of I 9 q  

(ii) When presented to a District Court ander Section 
115 of the Code of Civil Procedme, I908 far 
revision of an order; 

(a) When thc valuc of the suit or proceedings to 
which the order relates does not exceed one 

lhousand rupees. Eleven rupee 

(b) When the value of the suit or proceedingf exceed8 
one thousand rupeee. Twenty rupea 

(iii) When presenied to a Court otherwise than under 
that Section. Four rupees.". 

*For the Bill See Orirsa Gazetie Edraordinary, dated the 15th Mamh 1993 
Vo. 413). 



[deceived - i l ~ e  assen4 of t  he iiovertror 011 rite 5rh Novenlber 1997, Jirst published ill at, extraordinilry 
issue oflhc Oriss a Gaze! te, dated tire 190i November 1997 

AN Am N R T ~ B R  TO &END TRfl COURT FEES ACT, 1870 IN ITS A~PLIcAT~ON TO T H E  

STATE OF DRISSA. 

BE it cnaoted by tho Legislature a f  the Stale of Oris6a in the Forty-eighth year of 
the Republic of India as follows:- 

lhort titjd 1. (1) This Act may be called the Court Fees (Orissa Amendment) Act, 1997. 
and camme- 
e n e m a t .  shall come into force on such date as the State Government may, by 

'notificatlbn, appoint 'in ibis behaif. 

Amendmsnt . 2, In Schedule4 to the Court FC& Act, I870 as amended in  its applicafion to the 7 of i89b 
of Schedulel. ste .hf &js9a,r 

(0) for articIe 3, the f~ilowing article shall be substituted, namely:-- 

~umb& proper fee 

. , 

' 

"3. Plaint or written slate- 
ment .pleading a set-off or 
countfx-claim in any suit of 
the natnre cognizable by a 
Court of S m d  Causes when 
the, amount or valuc of the 
sub~ect matter does not exceed 
two thousand and five hundred 
rupees. 

When  he -amount or value of  the ~ubject ' ?bi~ly-five paise 
matter in dispute d ~ e s  not excecd five rupees.. 

When such amount or valueexceeds fiverupees, Thirty-fivepaiso 
for every five rupees, or part thereof, in excess of 
five rupees, up to cne hundred rupees. 

When such amaunt or value exceeds one Seventy-five palse 
hundred rupees, for every ten rupees, or part 

thereof, in excess of one hundred rupees up to 
five hundred rupees. 

4 

When such amountof value, cxceeds five Onerupee 
hundred rupee$ Tor cvery ten rupees, or part 
thereof, in excess of five hundred rupees up to one 
thousand rupees. s 

When such amount or value exceeds one Seven rupees and fifty 
thousand rupees, for every one hundred rupees, paise"; and 
or part thereof, in excess of one thousand rupees, 
up to two thousand and five hundred rupees, 

- .  
[For the Bill see OrissQ Gffzelle, ~xiraordinar~, dated rhe 24 SePtembcr, 1997 (No. 1198)] 



(b) In the Table of rates of advdmed fees pnyab1e on plaints, ac., mentidned in arti J; 3, .ths 
follow@ entries shall be added at the end under appropriate columns, namedy :-- 

When the a mount or value af But dws not exceed , P~opcr Fee 
the subject - ,  matter exceeds , 

sb , (2) -131 . 



.- 

(I )  

Rs. 

800-00 

Rs. 

67.00 - 



+ T H E  COURT-FEES (ORISSA  AMEND^) A(ST, 2002 

[.Receive./ 1l1e assenl of the Governor oq the 16th May 2002,; 'irsr 

- pirb~isl~ed in an exrruordindry Issfre of' the Orlssa Gbzette, 

, . , . , .  
dored r11k ~ 1 s t  ~ o y .  2002(No. 67911 . 

- .  

AN ~ c r  FURTHER TO AMRND the ~ U R T - F B S  ACT, 1870 IN ITS 

. . .  I . ! , I  

' BC it &acted by the ~ ~ i s l a N r e  a f t&,~@e  ,bf ,Oriws in thc4Fifty-third 
, . - ~ e a i ,  qf the Republic of India as folSows;- 

,, , - , 

Short .title., , 1,'This Act may .be callcd tIie Court-fees (Orissa Amendaient) Act, 2002. 

. . 
Amendment 2. I n  the Court-fees Act, 1870,- 

of 

! 
a e ~ t i ~ n  13. (a) for the marginal heading to section 13, the foltowizlgmarginal heading 

. ,  shall be ~ubstituted, namely :- 

"Refund,of fee paid anmemornndumof appeal and in wses where . 

mmpromlse or fiettlenrcnt has been arrived at by a Lok Adalat."; 

(b) section 13 shall be ' renumbered as subsection (I) thereof and- 

( i )  in subsection (]) as so renumbered, for the words and figures 
'%he Code of Civit Procedure" and "section 351 of the same Code", 
the words and figures. "the Code of Civil Procedure, 2908" and 
*$rule 73 oforder XI,T of the First Schedulc to the said Code'? ' 

shalt respaccivcly tw substituted ; and 

(if) after sub-section (1) as so fluurnbered, ihe following new sub- 
section shall be inserted, namely:- 

"(2) Where a compromise or settlement h a  h e n  arrived at, by a 
L G ~  Addat in a case refcrred to it under sub-section (1) of section 
20 of the Legal: Semiccs ~uthoritiea Act, 1987, thc Court by which 
the case was so referred to the Lok Adalat shall grant a certificate 39 of 1981 

to the party or every'party to the case who paid any courtfee in 
that case, authorising him to re~efve back from the ColleCtor the . 
full amount of the ice so paid.". 

' For the Bill, See Ori~sa Gazette, Extraordinary, dated the 6th April. 2002 {No. MI)) 
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